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DR.MAMTAZSANGHAMITA:

Willthe Ministerof FINANCEDbe pleased to state:

a) whetherthe Governmenthas any proposalto give a chance of One Time Settlemen
(OTS) or a monthlypaymentsystem toNon-PerformingAsset (NPA)holders;

b) if so, the details thereof, with particularreference to Bihar, West Bengal and Utta
Pradesh;

¢) whetherthe banksare being told to coordinatewithloan defaultersespeciallywhict
are willingto pay it witha littlebit concession;and

d) if so, the detailsthereof along withthe list of nodal officers being deputed to handle
the NPA issues of banks?

ANSWER
To be answered by
THEMINISTEROF STATEIN THEMINISTRYOF FINANCE
(SHIV PRATAPSHUKLA)

(a) to (d): In the contextof banks’efforts to eliminateor reduce Non-PerformingAssets
(NPAs) through persuasion by way of compromises or negotiated settlements, the
Reserve Bank of India (RBI) has advised banks to have, inter-alia, a loan recoverypolicy
prepared and duly vetted by their Board of Directors. As per available record, no
instructionsregarding change of banks’ OTS or a monthly paymentsystem to NPA
accountholders,or coordinatingwithloan defaultersespeciallywhichare willingto pay it
witha littlebit of concessionhas been issued by the Government.



